CENIRAL ADMINISTRATIVE TRIBUNAL PRINCRBAL BENCH
NEW DEIHI,
: New De lhl. Dated 26th September,19%.
HON'BIE MRo S eR.ADIGE MEMBER {(A)
JON'BIE DR A ,VEDAVALLI MEMBER(J).
Shri Bindeshwar Singh,

S/ Shri Sunder Singh,
Worked as Mali T.,V.Iower
Pit ampura, New D\e 1hi,

R/o 347, Tirtnak Jain Nagar, )
Vill Karala De lhi=-81 esosApplicant &

By Advocate: Shri T .C.Agarwal, '

Versys
Union of India through

1, Director General]
Doordarshan, Mandi House
New De lhi=l,

2. Director)
Doordarshan Kendr39
Akashvani Bhavan, |
Par liament Street, . .
New Delhi- 11 0OQOOl, \ ve..RESpordents,

By Advocate: Shri S M.Arif.
JUDGMENT { ORAL)
BY HON'BIE MR.S ,R.ADIGE ,MEMBER(A).

We have heard Shri T .C .A’garwal for the

app licant ard bhrl SMArif for the reSpondenta.

2. CWe are informed that Sub:equen‘t to the
present CA being filed, the offlce of the
Director{Engineering) TV Tower, Pitampura, under
which the apblicant was working, has become -
an indeperdent office and the Dir;ctorfﬁngg),
has been declared as Controlling & Head of Office™
but it is not denied that he continues to be ‘

administratively under Respordent MNo,.l Director

General, Doordarshan, Mandi House, New Delhi/’
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3. Under the cifdumstame we diSpose of _
this OA with a direction to the rescondents that
subject to the availability of morkﬂinfthe office
where the applicant was earlier working'i,é.T\’fomer
Pitampura, the‘résﬁondenté (which wou 1d includg
Director (Engg.) TV Tower Pitampura) shsuld “cons ider
reengaqingAtBG appiic;ﬁt in prefereﬁce fo-éutéiders¢
and those with cverall lesser ledgth of service

and keeping in view the'feservation policy_gfa
Government‘ Onca the anpllcant is ru—engagﬁd

it i3 open to him to work out hlS rijhts in

accordance’ with law.

4, The O.A. stands disposed of accovdihg ly ¢
No .costs, 4 |
\]()L,\V”X’W
et g,
(Dr. A Vedavalh_) - (S.R. Adide)
Member (J) .. Member (a)
/ug/




